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uepartmental Council undsr COM, the Railway
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sciVice recorus only as a one-time exception. The
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the case of Ajit Singh II Vs. Stats of Punjab, he woulc

stand senior most in the feeder grade of OS Gr.I. Ever

1T non-revision of seniority, the, appl icant holds hi.;

posiTion in the feeder grade at SI.No.3. Applicant had
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samiS has oeen classified as selection post. It is also
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proTorma or actual basis as the posts have been upgraded

iUiioui iwinal considerations and tne retired staff have

lot discharged dutiea OT the poats oT higher grade.
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IMS counsel i or the applicant submitted th?

iS recommendations of

and was rsQuired

ur csw our attention

to tne instructions issued by Railway Board dated 10,5.38

post of uuS has been created on the rer;nmrr,«nr!ati .-.e

bth Pay commission w.e.f. 10.5,98 enri rsnuii-i-H
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M^y wi na,74i50 11500 as COS

pBi i eCwniiiiBMaai, 1 ons OT 5th Pay Comimission which were made

effective from 10 . 5 . 98, he is entitled to the benefit of

higher post rrom that date. In support of his claim, he

has relied upon the judgement of this Tribunal dated

w h e r e 1 1

mis Tribunal has allowed the benefit of upgraded post to

5. i I . iiuOO in UA No.2051/1339 wherein in a similar case
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respondents drew our attention to the instructions issued

pidi iWciy oudiu (R"! ) to para 5.2(13) ot letter dated
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are oeing created on functional considerations, such

pOsts should be pin—pointed and should include duties of

:.he learned counsel for
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only to the duly selected staff and that too after they

move to the pin-pointed posts. He further submitted that
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uuties OT higher post, he is not entitled to the benefit
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